Displaced Persons (Compen-
sation etc,) Amdt. Bill -

Clause 2 was added to the Bill.”
Clause 1—(Short title.)
Amendment made: ’

Page 1, line 4, for "“1967" substitute
“1968". (2)
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MR. DEPUTY-SPEAKER: The
question is:

“That clause 1, as amended,
stand part of the Bill”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line for “Eighteenth” sub-
stitute “Nineteenth"” (1)
(Shri D. R. Chavan)
MR DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula,
ag amended, stand part of the
Bill.”

Tlie motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title was added to the Bill.

SHRI D. R. CHAVAN: I beg to
move: '
“That the Bill. as amended, be
passed.”

MR. DEPUTY-SPEAKER:
question s:

The
“That the Bill, as amended. be
passed.”
The motion was adopted.

——
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INSECTICIDES BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DE-.
LOPMENT (SHRI B. S. MURTHY):
Sir, 1 beg to move:

“That the Bill to regu'ate the
import, manufacture, sale, trans-
port, distribution and wuse of
insecticides with a view to pre-
vent risk to human beings or
animals, and for matters connec--
ted therewith, as passed by
Rajya Sabha, be taken into con-
sideration.”

st gFe WY wwAIg (I9ET) ¢
I Mg, AT AT T TN
t v guw faw we @ mn 8, e
wré ot e fafret wovr 7 sofena
TR 1 WY BT T AT wY I
R E 7w At § 9o 71 fofr
2?2
MR. DEPUTY-SPEAKER: What
you have said on the floor of the

House will be conveyed to the Minis-
ters and Cabinet Ministers as well.

N} gEs X WA T W
et ¥fa 3z fafree #7 g v ?

MR. DEPUTY-SPEAEER: Imme-
diately it is being conveyed.

NI FEW w7 SUATT . A1 AQ
=aeqr w1 w1 & 5 waw 1 o
e
MR, DEPUTY-SPEAKER: The hon.
Deputy Minister may kindly resume

his seat. Quorum has been challeng-
ed. The Bell is being rung.
" Now there is quorum. The hon.
Deputy Minister may continue his
speech.

SHRI B. S. MURTHY: Mr. Deputy-
Speaker, Sir, the Insecticides Bill

1967 as passed by the Rajya Sabhw
on 28th November, 1967 wus intro-

duced- in Rajya Seabha four yeers.
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- earlier in 1964. The Bill is a sequel
to the report of the Kerala and Mad-
s Food Poisoning Cases Iriquiry
+ Comimission and is mainly intended
to fmplement the recommendations of
that Commission

The key provision in the Bill is the
- one relating to registration of insecti-
cides, The Registration Committee
has been entrusted with the task of
screening  insecticides from their
toxity angle and registering them
subject to such conditions as the
« Committee may deem necessary.
Other regulatory provisions of the
Bill ow from this provision for re-
gistration. Thus the import, manu-
facture, sale, distribution or use of an
unregistered insecticide is prohibited.
Any inseciticide which is not labelled
or packed in accordance with the
direction of the Registration Commit-
tee will be deemed to be a mis-brand-
ed insecticide. The insecticides should
display on their label cautionary
notes or statements which would be
necessary and sufficient to prevent
risk to humman being, domestic animals
ete,

Insecticides are required to be
manufactured or sold only against u
licence. The Jicensing scheme will be
utilised to regulate the manufacture
according to prescribed standards to
ensure that the insecticides will be
packed in a secure form to minimise
risk in handling and to make sure that
the labour employed during manufac-
ture is adequately protected against
the hazards involved jn handling in-
secticides. Similarly, dealers will be
required to maintain proper storage
conditions and also record etc., in res-
pect of insecticides sold and distribut-
ed by them.

Mr. Deputy-Spetker, the Joint Com-
mittee of Parliament hag fully ex-
amineg the Bill gand its implHecations.
The Joint Committee had obteined
evidence from the Pesticide; Associn-
“tion of Indta which is an organization
-vepresenting the mmeufstturers of
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pesticides in this country, The views
of technical experts from the
Health and Agriculture Ministries
including the head of the Entomology
Division of the Indian AgricuMtural
Research Institute were available to
the t Committee. The opinion of
the ulf te users of the insecticides
wag placed before the Select Com-
mittee by the Block Development Offi-
cer of Najafigarh and a farmer from
Mahrauli. The Ministry of Food and
Agriculture who are intimately con-
cerned with the production of food-
graing and the Ministry of Petroleum
and Chemicals who are concerned
with the development of insecticides
industry in the country had also inti-
mated their views on the Bill.

It was clear from the evidence
tendered before the Select Committee
that the following view-points had to
be considered:—

(a) The use of insecticides is of
paramount importance in increasing
food production in the country, parti-
cularly of the high-yielding varieties
of foodgrains. The regulatory mea-
sures in the Bill relating to the regis-
tration of insecticides or cancellation
of such registrations should be such
as not to hamper the increasing use
of insecticides,

(b) Insecticides by their very nature
will be toxie or poisonous. While
provision should be introduced to
screen insecticides from the toxicity
angle and to see that the packing.
labelling, etc. will be such as would
ensure the safety of the insecticides
during the operational stage, the far-
mer should not be scared away from
using the insecticides because of any
penal provisions in the Bill which
woulg affect the ultimate user.

(c) The country, at present, Is
mainly depedent upon imported in-
secticides. Every effort should, there-
fore, be made to provide ineentives
to manufacturers to manufacture
these insecticides in the country. No
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provigion in the Bill should, there-
tore, directly or indirectly, affect the
interests of the manufacturers of in-
secticides adversely,

(d) While insecticides should be
used to eliminate the damaging In-
secls, pests, weeds, etc, those living
organisms which are benefidjal to
human beings including fish and fow!
should be protected. There should be
scope for preserving or protecting the
wild life of the country wherever and
whenever they are pecessary.

The Select Committee has struck a
splendid balance between the four
points of veiw mentioned above and
has suggested changes in the Bill
which would meet all the pointg of
veiw without compromising on its
basic objectives which is to prevent
risk 10 human beings and useful ani-
mals. The salient changeg suggested
by the Joint Select Committee are as
follows:—

1. The Long Titlc and also the con-
text of the Bill has been amplified
to include not only vertebrate animals
but alsp all animals usefu] io human
beings including fish and fowl and
such kind of wild life as the Central
Government mmy desire to preserve
or protect _

2 The Bill will extend to the
whole of India including the State of
Jammu and Kashmir,

3. Tne composition of the Ceantrai
Insecticides Board has been expanded
to 24 members instead of 18 as in the
original Bill

4. The Registration Committee, be-
:ause of its important functions, shafl
be constituted by the Central zovern-
ment and not by the Board as in the
origina] Bill, The Plant Protection
Adyjper shal] also be a member of the
Commitiee whose Thairman shall be
appointed by the Central Government.

5. A new proviso hag been added
in Clause 9 by which the Registration
Committee can refuse to regisier an
insecticide on the ground that the
precautions to be observeq for Its use
are pot such as can be easlly com-
plied with.
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6. Provision has been made DY
which if an insecticide has been regs-
Wmmﬂm‘hn-
gister the same ipeecticide shal] be
given a certificate of registration on
the same conditions without the in-
secticide being subjected to the same
scrutiny again.

7. Clause 10, which enables the

Registration Conmmittee to cancel
registration of an insecticide on the
ground that a less toxic insecticide
has been marketed, has now been
deleted. As a result of this, an insec-
ticide once registered will not be can-
celled. If an insecticide has become
obsolete, it may cease to be used
through the gperation of competitive -
forces in the marget.

8. The GCentral Government has-
been given the power to review the
decisions of the Registration Com-
rmittee.

9, Time limits within which deci-
sions on the appeals of aggrieved

10. The provision that Insecticide
Inspectors can be punished (for vexa-
tious seizure) has been deleted, as
the Joint Select Committee felt that

SHRI SHRI CHAND GOEL
(Chandigarh): This reading could be
done at home without wasting the
time here....

MR. DEPUTY-SPEAKER: He is
giving the background of the Bill.

SHRI B. S. MURTHY: I am ooly
trylng to see that the essence of the
Bill is before the members. I am-
only placing the essence before the-
members, so that it will be beneficial”
to them

11. A provision has been made in
clause 25 empowering +h~ Court to-
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.confiscate a misbranded insecticide
even in cases where no Pproceedings
have been instituted against any pei-

.son in respect thereof.

12, The provision for prohibiting
.sale of insecticide for reasons of pub-
lic safety has been amplified in Clause
.27 where Government has to record
in writing the reasons for such prohi-
bition, The investigations in -uch
.caseg are to be completed within
sixty days which may be further -x-
tended by only to the specific pre-
parations of an insecticide or any
“batch thereof.

13. The scale of punishments under
-Clause 29 has been reduced. For the
first and second offence, the punish-
ment now provided is jmprisonment
-or fine instead of imprisonment and
‘fine as was earlier provided. The pro-
‘vision for giving a minimimm punish-
ment of imprisonment for the major
-offences has also been deleted.

14 A new sub-clause has been
added under clause 30 by which a
person other than jmporter or manu-
facturer or his agent shall not be
‘liable for punishment if he can “rove
that the insecticide while in his
-possession was stored properly and
remained jn the same gtate ag when
‘he acquired it and on certain other

15. Under clause 38, a specific ex-
-emption has been provided for use
of insecticides by any person for his
household use or in respect of any
land under his cultivation.

18. Since many insecticides are used
in other industries, the use of a subs-
‘tance included in the Bill ag an insec-
ticide for purposes other than az an
‘insecticide has been exempted.

I am grateful to the Joint Com-
mittee for their valuable recommen-
dations and for their unanimous re-
‘port, The Ministries of Food and
Agriculture, Petroleum and Chemi-
rcals, Health, Family Planning and
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Urban Development concur in the
changes in the Bill as recommended
by the Joint Committee.

I now come to the other phase st
this Bill. Undoubtedly, large yuan-
titieg various types of jnsecticiaes
will bé€ used in this country in luwure.
The major checks that will be exer-
cised over the insecticides under the
Act will be at the stages of thar
registration, manufacture and distri-
bution.

Regarding the enforcement machi-
nery, the intention is to give the Ln-
secticide Inspectors an orientation
course in insecticides, regarding ‘ne
manner in which they should be
used, the precautions that ghould dbe
employed in handling them, the na-
ture of risks involved, the mtndutrs
used for poisoning cases ete.

Notwithstanding the provisions ,n
the Bill which are gimed at reducing
the risk involved in the manufacture,
storage, distribution and use of in-
secticides, ju the ultimate analysis,
the farmer hag to be educated about
the hazards involved in handling in-
secticides, This education programme
will be intensified the State Agricil-
ture Departments, the Plant Protec-
tion Directorate etc.

When the Bill was discussed in the
Rajya Sabha, certain observations
were made, and it would be helpful
in our discussion if I may be allowed
to state them.

(1) A view was put forward that
‘insecticides’ fall in the Concurrent
list of the Constitution of India and
therefore, the State Governments
should enact legislation on insesti-
cides. The other way would be to
change the name of the Bill to Peshi-
cides BIll.

17 hes.

The position about the competence
of Parliament to legislate this Rill is
that the legislation is relatable to
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entry 19, List 1[I—Drugs and FPoi-
sons’ and as under the Industries
(Development and Regulations) Act,
1951, any industry engaged in the
manufacture or production wof ‘any
jcid fangicides, weedi
and the like' hag been declared (item
19(I1) ot the First Schedule) to be an
industry coming under the control of
the Union, it would be open for Par-
liament to undertake the proposed
legislation,

(2) The second point raised in the
Ragya Sabha was a suggestion made
that the condition for the use of
insecticides should be laid dowy in
the Bill. I may be permitted to men-
tion that this is already provided in
sub-cl(x) of cl 36(2), and necessary
rules will be laid down providing for
the conditions of the use of jnsecu-
<ides.

(3) It wag also suggested that the

hazards involved in the use of insecti-
cides should be gshown in gll the re-
£ional languages 80 that farmers in
all parts of the country could clearly
understang the risks involved in
using insecticides and take adeyuate
precautions in their slorage and use.
It may be emphasised that the main
purpose of the Bill is to prevent
health hazards t0 man and animals
and that the necessary provisions for
labelling insecticides to show the
hazards ianvolved and the precautions
to be taken in their use will be laid
down by rules as provided by sub-
cl.(a) of cl. 38(2).

(4) The last point was an observa-
tion made that containers of insecti-
cides should be such as to prevent
poisoning. I share the anxiety ex-
pressed In this connection and would
like to' add that a provision to lay
down packing conditions which eculd
minimige hazards due to leakage etc.
has already been made in sub-cl.(a)
of cl. 36(2). The specifications for
the packing of different categories ot
insecticides taking Into consideration
their toxic properties will be laid
down by rules,
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With thue'm'?;.l would request
the hon. House to take up for cunm-
deration the Bil] as amendeg by the
Joint Committee and as passed by the
Rajya Sabha. .

MR. DEPUTY-SPEAKER: Motiod
Moved:

*“That the Bill to -regulate the
import, manufacture, sale, trans-
port, distrtbution and use of In-
secticides with a view tp preveni’
risk to human beings or animals,
and for matters connected there-
with, as passed by Rajya Sabhs,
be taken into. consideration.”

SHRI P. K. DEO (Kalahandi): Tas
Bill should have been brought before
this House much earlier. Since the
introduction of intensive farming and
agriculturists having taken to high-
yielding varieties, this matter has.
assumed importance.

SHRI INDRAJIT GUPTA (Ali-
pore): How much time js allotted for
this Bill? '

MR. DEPUTY-SPEAKER: Oone
hour, But as the Minister has taken
rather a long time, we will see, There
is no question of curtailing the de-
bate.

SHRI P. K. DEO: After these high-
yielding varieties of paddy and wheat
have come under cultwvation by agri-
culturists, there has been profuse use
of these insecticides. There s
no denying the fact that care-
less and indiscriminate use of these in-
secticides has led to several deaths. A
Bill of this type was introduced in the
United States as late g¢ 1954, and it is
on the model of that Bill thmt this Bilt
has been drafted and presented to be
passed by this House.

In this regard I would like to point
out that thiz  Bill falls short of our
expectations, and there are many
lacunae which I shsll present'y point
out, This Bill envisages the control
of manufacture, sale. distrfbution,
transport and use of chemicals knowan
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asnmec&nhorpelhudaeso”m
0 imvolve risks to human

and animmls. Ag early as 1858 in
Kerala many persons died out of food
poisoning rising out of contamination
of food by a poisonous insecticide cal-
led Folidol It became a matier of
mmmnandwtanonmthn
House, as a result of which the Gov-
ernment of India appointed a commis-
siop headed by Justice J. C. Shah. It
is g the recommendation of that en-
quiry ecommission that this Bill is
being brought here.

In 1962, in Malda and Dinajpur 450
persons were crippled with paralysis
duye tp. contamination of food by this
inpecticide. Lately also we learn that
a similar incident took place in Agra,
and in various other parts of this coun-
try.

Even though we are anxious that
there should be adequate safeguards
against all possible hazards, I person-
ally feel that the Government is only
concerned more or less with the human
bazardg or with deaths that may ogcur
dug to contamination by insecticides.
These are perceptible things, but there
are certain damages which are being
done to the body by the use of insec-
ticides which may not be physically
visible. In thig regard I would quote
from the evidence of an eminent per-
son like Dr. S. President of
the Entomological Society of India.
The Minister has expressed his con-
cern regarding the agriculturists, but
1 would like to mention the labourers
who are engagaed in the mmanufactur-
ing plants of these various insecticides.
They have been continuously subject
to these occupational hazards, and
they continuously deteriorate in their
health, as has been rightly pointed by
Dr. Pradhan. He says that the sample
of human fat from Delhi contained as
much as 30 parts per million of DDT.
So, you can very well understand the
condition of the labourers who are
engaged in the DDT factory at Delhi,
40 what hazards they are being sub-
jected
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Similarlx. he makes another siart-
revelation, in ong of the
States in the T. é.haj. they nx:uomgn
ded some insecticies to be sprayed in
the flelds, and that insecticide was
later fo to hae secreted to npilk.
The unt of secretion was so little
that jt was not detected earlier, put
with the great sophisticated methods
of detection developed now, they buve
detected it and they are destroying
all the milk produced in that area for
the past two years, So, you can very
well understand that in spite of our
good intentions for the luxurjops gro-
wth of our crops, it may indirectly
damage the food as it has been found
in the United States.

In this regard, I, a Member
of the Indian Board for Wild life,
would be failing in my' duty if I do not
voice the feeling of those dumb deni-
zens of the forests.

They will all be subjected to the
hazards of these insecticides. Indis
has been endoweq with magnificient
faunh whose beauty and variety sur-
pass those of many countries. Many of
our rare species have been extinct due
to indiscriminate poaching pink head-
ed duck, mountain quail, cheetah, his-
pid here etc. Many are on the verge
of extinction Gremt Indian bumard
white winged woodcopk, Kashmir stag,
Asiatic lion, musk deer and others. It
is the duty of evary civilised Govern-
ment to give protection to them. If
you go through the various Samhitas
and Puranas, you will ind how eon-
cerned were our ﬁordnt.hm to m

of Gods, 28 years after my corpna-
tion. 1 have declared the fo'lowing
species of animals exempt from slau-
ghter—namely, parrots, minas, bome-
less fish, geese, hrinoceros ete.” It is &
long list and 1 do not want to go o
reading it. Jahangir also was a 10~
ver of animals and he preferred game
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wardenship to being an emperor.
There is no use quoting from scrip-
tures; it is the duty of our generation
to see that these dumb denizens in the
forest who cannot express their feel-
ings are protected. Unleszs we take
steps to protect them, we shall gradu-
ally upset the balance of nature with
its evil consequences. If you 'Hll all
the deer, the tigers will turn
man-eaters. It happened in my cons-
tituency timt by using rat polson, many
rats were destroyed and cats which
lived on tMese rats died with the
result the cat population became ex-
tinct, But the rats have begun mul-
tiplying again and it has become a
rodent menace and as there are no
cats now, it is posing a serious pro-
blem now. Such stories come to our
notice, These insecticideg are sprayed
in the forests and the deer come to the
small water holes in sumer for drink-

ticides, they die within a short time.
There is thus complete massacre of
the dumb animals in eur forests be-
cause of the indiscriminate use of the
and
other rouim visttors give
a high wvalue for the skins of
the panthers and the tigers with the
result they are killed iadiscriminately
not by ghooting them but by polson-
¥ the carcasses of buffaloes and other
on which the tigers and panthers
feed themselves. Thus we have star-
ted upsetting the balamce of mnature
and I do not know what will happen
in course of time. Deer was intro-
duced in the Andamans and there being
no caruivora there they multipled so
much that it has become a menace.
Rabbits in Australia are posing a simi-
lar problem. Problems will arise if
we interefere too much with the bala-
nce of mature. Government should
have a soft corner for the dumb deni-
rens of the forest and protect them.
At least the game sanctuaries and
national parks shocld be spared of
these insecticides.

Tn this regard, T would like to draw
your uttention to a very important

3088 LSD.—12
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resolution on insecticides which has
been passed by the eighth General As-
sembly of the LUCN. and N.R. meet-
ing at Nairobj in 1963. That resolu-
ton gtates that “No chemical insectici-
de should be used in the national pariks
and game reserves which will disturb

the Dbalance of insect and
plant life of the area” Si-
milarly, the Indian Board for Wild

Life has passed a similar resolution in
1964 and suggested that insecticides
sprayed carelessly find their way in-
to organisms of animals and there is
danger of their doing permanent da-
mage to the succeeding generations.

Before I conclude, I would like to
point out that even though clause 4
envisages that representatives of the
Indian Council of Agricultural Res-
earch and representatives of the In-
dian Council of Medica] Research and
the Zoological Survey of India would
be included, there is no mention of
the Indian Boarq for Wild Life. I
therefore suggest that a representative
of the Indilan Board for Wild Life
should also be taken in this Board.

Regarding the storage and packing
and labelling of the insecticides, they
should be foolproof. We find nowadays
that they are being sold in the nvarket
in paper bags, and that will endanger
the life of the community which uses
them. So, I most respectfully submit
thnt they "ghould be properly packed

in good containers. Especially, the
kisans who use them should be pro-
perly instructed that these are poiso-
nous materials and these should be
most carefully dealt with. There
should be proper instructions in the
regional languages for this purpose.
Instruction in English or Hindi alone
would not do. The instructions will
have to be printed in the regional lan-

guages and the agriculturists have to

be educated,

With these words, T support the Rill
even though it is belatad.
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SHRI N. K. SANGHI (Jodhpur):
2 ty-Speaker, Sir, I am grate-
you for allowing me to speak
Bill, but before I speak on it,
ve your indulgence in allowing
to accept my amendments which
ave your indulgence in allowing
those amendments at the close
third session of the Lok Sabha.
Yesterday, being a heavy day, I could
not move them and I shall therefore

FIHTH

Mr. Deputy-Speaker, it is a matter
of great happiness that this Bill is be-
ing introduced in the Lok Sabha now.
In fact, this has been a very much
belated 'measure; it has passed
committees and
Com-

mittees where experts have given
their evidence. I have listened
with great attention to the

speech of the hon. Minister, Shri B. S.
Murthy, who has given us a detailed
of this Bill. But unfortunately,

of the most important points,
n this Bill is being introduced for
first time, have not been taken in-
consideration; they should have re-
ed the consideration of the Minis-
. This Bill, which is entitled the
“Insecticideg Bill,” in fact, has very
wide implications. Besides insectici-
there is also a variety of chemi-
that are used; there ure various
other things like weedicide, nomato-
cides, acaricide, fungicide, rodenticide,
herbicide, etc., which are within the
purview of this Bill,

In fact, we are basically an agricul-
tural country and one of our most

il

]
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country caused by the varioug pests
is as much as 20 per cent. If, by the
use of pesticides, we can save the
food crops by six per cent, I think
we will be reaching self-sufficiency
in a very short time,

We have started using hybrid type
of seedgrains which we receive have
been fowing for some time, and gs
you know, hybrid seeds are being
used and these are sophisticated
varieties of hybrid seeds and pests
have greater susceptibility on these,
and unless we use these pesticides
with a greater balancing in our agri-
cultural production, I am sure we
will not be able to reach the targets
which we are envisaging. The use of
pesticides in this country has been
very little compared to other coun-
tries. In Japan, per acre of land they
are using as much as Rs. 104 worth
of insecticides. In America they are
using about Rs. 15 worth of insectl-
cides whereas in India we use only

29 paise worth of insecticides per
acre.

1 would like to draw the attention
of the Minister to one important thing.
It is laid down here that toxicity
should be mentioned and if it is not
mentioned, it will be a condition for
misbranding the insecticides. I would
like to point out that even in the
Drugs Act, where there are various

medicines which are toxic and
hazardous to human life, toxi-
city is not required to be

mentioned on the labels. If
toxicity is to be mentioned under the

" Tnsecticides Bill, T think it is going too

far and making this Bill something of
a legal parable for the manufacturers,
users and distributors. In the Drugs
Act, on page 12 an explanation has
been given buf the word ‘toxicity’
has not been mentioned for misbrand-
ing the grugs. I think It will be
wise to take away this word from
this Bil] alse.

I would also like to draw attention
to the fact that toxicity data is for

the basic chemicals. Insecticides.
pesticides. ete. are not basic
chemicals. They are formulated
products formed bv adding so

-
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many solvents and adjuvants to the
basjc chemucals, In no other country
toxicity data i8 mentioned for formu-
iated products. If we lay down a
condition which is not available any-
where else in the world, it will create
difficulties. The Joint Commitiee
and various other committees have
overlooked thig fact. I have, for
éxample, the reports of the United
States Department of Agriculture in
which they have given toxicity data
of the basic chemicals, but no toxicity
data is available for the formulated
products. Similarly I have another
report by the World Review of Pest
Control, by countries other than
Amerjca. There also toxicity data s
not given for formulated products.

I would also like to draw attemtion
to the fact that toxicity data varies
irom country to country ror the same
product. For example, 1or aldrein,
toxicity oral is 39-60 by the U.SD.A.
whereag it is 40 to 60 by the World
fAeview of Pest Control Similarly,
toxicity dermal is 98 by U.SD.A.
whereas it is about 200 by the worid
Review of Pest Control. Therefare,
voxicity data differs from country tu
country and it is not mentioned for
formulated products. I would request
the minister to give careful considera-
tion to this and to eliminate the word
“toxicity” and use the word “content”
in its place,

The word “use” has been used quite
a number of time in this Bill. I thinx
unless we give a definition of the
word “use”, it will be very difficult
to implement this Bill or to attack it
in a court of law.

In clause 5, the formulation requires
mentioning of details of adjuvants
necessary for making it soluble, for
dustring, spraying etc. or to dilute
the basic chemicalss If we take the
exampie of soap, they never give
what sort of caustic soda or oil they
are using. If a particular cil is not
available, it ig jeft to them to use any
other oil which is available and suit-
sble. In a formulation, only the basic
themicals should be required to be
mentioned. The word ‘toxicity’
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nhould be removed and only the basie
chemicals, whether they are hazard-
ous or whether they are poisonous or
not poisonous should be mentioned.

Another important point is in re-
gard to appeals agaiast punishment
for oontramtwn or violation ef tlil

decision is taken. Sir, we
developing State where we are
loping pesticides. India being a very
large country where our consumption
of peticide and manufacture of pesti-

Ihndmovedthsemm&nentl
fore also. Accepting these amend-
ments will only mean a great

You have made your speech and that
is all right.

17.264 hrs.
BUSINESS ADVISORY COMMITTEE

THIRTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFIARS AND OCOMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, I beg to present the
Thirteenth Report of the Business
Advisory Committee,
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17.21 hes,

THE INSECTICIDES BILL—Contd.
A O (a3) oI

Iy WEEd, Ig N rafeagew faw

A ot & oI 39 *Y 99 FOAT

et &, § 9 & 0w ™ oA ¥

ture, sale, transport, distribution and
use of msecticides with a view to pre-

¥ qraaw ¥ qwrag § e wwhim &

"
£

i%i;éi
5
74
3

o @ & & wwar § froag fawgw
o @1 ag wuwmar g 5 wronew
wi fE F JoreE F :F3H F fag

¥ e gt &t arm & e s fomdt
gk £ el & ST AT Y ar
g 1 for =1 s gwme foear @
T F gy frwss fomw gu & W
WY S T FT INEA TG
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1 feT g e daT W &
forg wiewmga &Y ot sraaso
¢ Tt Sadt § wrawawar & wwe
iFArTw A wwaw
frsFdi Mo N T gk T A
FIY WX a4 W g wfeeg
I T W g ¥ e e g
TR AR g o @R
T AR ¥ FTRIETT FT AT WO W
TR 3 T w W agE 5 TR G
T @A A ww T e fe
o & fr Rfewgs g
&1 SUTT WrARwAT STRETC $TE )
fer fowr wRiwe Y ¥ @ W
W™ faw &1 g W & aw W g
fie ggww e ar Gfrew #Y wEw
1 g @ § fag w # WA
T o T R EUA R, & g
g SgmiE s g E @ ™
THIETEH ¥ O agaa | 9 Ig o1
T4 § @ Uy wrElw @ WX gy
fermrmT ww FY | ET wY v g g
Y EagaTE | WO wwW
g ag & fr ag ww fawr ®7 wr W<
AN R ErRfeaTE 7 § @ § 99 W
wE woT Wiy § @ o =g
IR A AR o o Pafeew
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FORE  § §F AW 9< A< &0
wig & & RN § fag
faoft o & 99 wmwr R
IR | FRFH Twg S, T
9T FTH! T9T AN wL AR IW A 79
¥ 9 &t e @ o §, W
A e feam W FTRwe 1Y
w @ Wl §, 0t qF Awerw A @
AT ¢, I F WG AN A HAE
Taowg 7 W faw W AW gafeg
fr i # tdE F @ AT W
arwd W W e ooy W
z v w1 Howm s W@ § o
e o ¥ & frerer ifed 1w
FORTC & Awlradt & & 3 Wi ¥ grar
qTeTL  frde w€m fr ag 9 oE
' w fawr § ¥ v A g 9w
woger & gwt qrw A A Wy
¢ o o qx u e vt war
®E7? vl o feww T §
o w1 A § faary qaw fs ot
W ¥ Safes § 97 W um wnEd
FId sy w A AWy
o T el g o g Y swaT &)

w1y § vgelt aw@ A & qg frdew
o fe o % fm w e @ =ik
wrawwar T § 1w & for WY g
vifeaee & vl § o sreer
& for & gfewr s & W fowa
DAL @ e & ag gfew
wT gy § T WET I et Y o
AT 9C 3g AL fowwy § faay fs
g W W W Y § e wo
FEN WY WRT ¥ AT IR F T
e ¥ v §

W fwr & ot ShftowT fimr s
¢ g W wE o o § W
Jaw T oy Qo f§ o @ gara
¥ § 6 TR ¥ e B wowd

MAGHA 24, 1889 (SAKA)

Insecticides Bill 416

g e TE1 g aies Sud ag e
fog gFm 1 & § w0 -
#awey W af gfew @
frmd & xSt fed W
g Wt W ¥ wor ag et
W Iy iRy SwRerd s
Tgera o O ot fox wif fewa
X ¥ 1w A @t W I g ¥ gw
e el @as Sis it @
/AT 47 | §F & T ag @ fw
FTHT WR g SR S e § 3
Gifeae it | og & awe
¥ 9% a5y oK el Wt e F
FEAFT KT AA T A 1 SR
dar 39 W1 ¥ A W Ay o -
HT 9T O § W faW w5 qW w1y
fedlt & g QU @ g afed 0
WO T JNTA §H T @ S H
=i § w | ag faw g ae
N WW W g Swacie § faeR
gz @ wfgm 9w & & @ W
wafag wgN dt & sl ageT ¥ oy e
& ff ww & fev 91§ smawpwar
T W a7 W faw w1 ofow * &
HfeT WX ag W T 9T qN §U &
fFEwwow §f s&a QQ, @
o & I A JqT F WY W WO W
AT STEAT |

w few & dwm 20 (1) ¥ W@
7 S fer § 5E # o g
far ¢ o difeeaE & e &
fog anfrem afowr W v aff §
#fer 3 wgm § e v & g 3wfrem
dfesr w1 g @ I ) Tk
Sufirew A & gam ag fe 9 99
¥ dafee § o7 s sdw w00
% wwar § 5 oy swe 20 (1)
" ﬁm;nr e g wfed i
37 & fag dsfawer et @ et



417 Papery Laid
(st T wowr W)
&7 Tfgy ws=r SN W9 w1 o

® T faege wege dF amm &0

fargar g fs agra s dafe
TEEE AT S A S¥HTm ¥
g gt wfgr sk 9w % @
qraEY WY TR § A TE g wigd
oW WA AN ey eew oW
I T I W HE WRHT  w@r
t N e G AN W r e
"1 a7 gfeweeie wEr g ag ar s
& ¢ afer ag st i wivw W
WA FiEEde whg § 99 § gfw-
T W e 48 AT St W
wifge Tad ag N forar g & wewar-
# T e 4t arq fefte g) s afed
o WX w19 awdwe Igwr i fafa-
7T § @ < g avEy R IR
faq g Txaaiie W ereT ag Mt
wnfonft grar g aon @ ag fe
AN e N WA §
g ArEl FOF T0AT S 4% w A
1T ST IW 9L 500 TWT AT W
Rmd WIS T 17 I
I qT JATAT g a7 I A | Ak
ag S A QST T FHFQ G
X gufaw srad s YW YAy
fagw §1 o | wefag W e
wgrag fafrc g @ agor wiww & farg
@t &% & frgforamdie a1 @eT w1
famr o afem gEi aeE & fag
awimee weE afag saw fag
ghmaaiie WX s A7 O =wfeg

T ard ag Fe g fr Se A wll
Wt ag sifaem 7§t & s forw oo 1g
AT § X AR I
Woedwm s s & firer foem o
Qar sifqom T agE § wrws §
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q@T s faw ¥ &9 w7 WY qOOw
TR A a1 1 W W w
ST qmal ) &g § ded ) 0w
e Whmsamwiag qu
& S

W ey fag (Vgew)
focdt wivwe, qg famt o Wity el
¥ wfemrd sww farg & 3 auné
g W FER gNT fgarae s
£

% qrt feam ¥ fagaw ot
w1 W7 §, G WE FHAT 0 & g
TF I § W 0¥ O AR |\
#Y q3g FE™IL ga1g W Nfs fear
wY GEe F 1 T g ATy qEEE ¥
AT E ag W IEH TG IW
1 ot WY ST wr o §)

Ay e AT AT & wremn fe
A 20 FE wEw ¥R AR
war v @ Ao & emeer § B
30-40 A wEw fea £ wrer
R ¥ AT T qg
12 gF frer & aff afer el feen
T E ) WA AW A oW
# safrerd R am Eoale 9 &
e ¥ 100 W frar § AR o
&1 oY T @1 f W ged A et W
v § gt fin e & feemma s ara
AWML QERH gE@AET AT | el
a7 fiF JE%! ST AT AT AT | 6T T
T e ag s AT areTe §
waTgarfaT AT g agE™
FTH! THATT TH F18 & 707 § FoFmar 1
wwe Ft grar § | o A & ag A
fow frere § sgre ¥t sew §
gg 3 5 99 Y avfre Y amr Wik
TR F7 990 T A1y fin ag few
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frer w1 Srer @ o 0% ¥ A A=
fe & & frarr &t ardy g . wawr
wh g v R waw
¥ feamr Y a9 gL AT FIET AE
91 9 1% F w9 ¥ q@fy g amar
@ I Tk wifz 3 gEN X
T % §Iwm fearemm )

ORI $1 §F AT BT 29T g0
fo ag faw fom 7 W omT T
A THAT TG W AR AR HT
feafemrarex & @ 9 | 18 TEw
AT At o g T W@ IEN
7g "z 91X Y T HRT wfRe
freew grex 7@ o ) & wgr g
fe g8 SOV @ AT S AW
TY # ¥ W ag AN TR wTER
Wt gra # ¥ 1 fewei WY S99 A
FETAT F X iy f wiw @7 qar-
fox ol X F am w gEw 4]
@ & 2 fr R dwT & #ima 4,000
wqT & IW ¥ fag o fivam &1 25,000
w3 qed § 2 w1 awg ¥ AT wg
g fe amecag N FgmTT TAd AR
o ¢ A I e W Ee T
9T faeelt wifgd e s ag Aeh
grit A &g adw frem 9w @ At
QT | 7 W YT ST fe g W
Tar 1% wify AT M g & w1
I ez A @11 @A oy gvm
fiw TR & T © T ¥ W o
AT AT AG | T A W
Tl o e AT # o T wE
& I

T oF wrfaw S A wgr fe gad
oy fediz afaiiz gar oifgd at
w7 § v e o i F wk firerae
SET oA 3w wrEve ®
wrad § erewfT T & wey § amar
T F@T AT JT Y it
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¥ At ORI T dw g SRy
qfe og e gow F W 2
whe & sew g 5@ e
9T ;E AR IR o faar e

F AR A § wgam S g
#F ot oo Hmarer) AR e F
ot gw a1 s fear & e
#A fRoete § wgi & W
ferer o & 1 agt ot aTgEE AT
t MAEwacfcf F 5=«
ar foar ar &t 1 qFaw w2 R
M JHFFIR, MEFaw d
fors RT Iwagyafery o
F AP ATTAT W WK AT
e w g e smwr ) @
Ty fFw e & a @ gy
R rIF QA e el
o &) Hagm g fs fafamx
g T AUl Xy qon o e

A dea & ¥ g wgw
NTgaT § | A 9w drore g1 § gEwr
et Wt gFlY e I TiwT #®
¥ qAwdr Tt fergd 2
gl v foemae &1 w@w @ ST
wew ¥ faerae &1 gvaeg @, gedaes
N G¥THT AN H E | WY EN
f e w1 o wEE R A IR
fag it feetz offmie g1 wcar
TRV AN @I g, HC F@r g
W A ¥ ag g v o @ A
39T FT W€ qGT AY, TEHT WY
™ st fegr omw | & S€ AeEr
g ww gt § w7 oguos §
T AT TT G T 3F FAT |

ST & a@ Wt Tyt 9%
it g wr ok mfvw § s
3 @ & e ww oIE WO
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ow & duriw ¥ A} § owr @
T IFM 1 IR TN A @
W v g | R e e feam
Foutt ¥ R arw ¥ Tk o
TR A FELETHI H AT | R
Wi wredt A far W S ¥
IR wrer W o foar 1w g
gur f§ wro wT qem g wan
fRm s o aa s 8 &
w1gaT § fe o fador dfawr adc &
oY agi dwraa w1 ARG LN A A
W v ara §, S @ ar W
W I I AT W s & fad
W AT X 39 wLER IR W
fe ¥R ard Tt TareEl W AR
gow fer aq 1 ofiweat feadie
s Yefee § wa midf § v qanegt
w7 {9 ' 9T GERATT § A IE ww
s Al o d W e fad
Ty oF fer Rt et &1 v AN ¥
fag w fer gee v Wik Sw fm
vav gw & fad wiv sifeles Jw
wrafimy #Y W9 | W Qar 7 ) fis faw
a@ ¥ v 7@ § 3w ag ¥ Em
TAFTAE 1 Keg faw o aw ®
& o werf 2§ 1 @ wEw! e
ag e AN FomiT §oag e
Bz grm war o o fearr e
& s g | g Fa A @ e der
W ¥ oft vy wig fs feamr wlie
@ 7w feam wr ST g
arfgd, 3w w1 wRAT AT Wifgd
£ 7 T T WY R w7 T waAT )
T vl & aw & fafret emgw W

TaroRNT dw w7 |

&Y wgrom fag At (F@)
DNt swdkdwwily, o
o Y W R A et o
W F U R ATE Al qwnlt
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| g W o At ¥ o 7 et
#, wradwr w1 o v famr o
o & foay v @ § o 91 v
Fwlt ww @ g 8 Tf &
asch )

™ W T qT ot T e ¥

FT IEET AT F AG @ wH
wody forofy war @ ¥ ww g ot
W fF ardr gz ¥ T oA
g frere A v & 1 =Y o weilw
qaz dit wff T W 9o @
g & 1 A g aY qoifz e
ot wraw A Ay gy fs A awr
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g oy o W& o fd
fww 3, w7 gAY T wT AM Ok
Iq W Y e s awe & frok
D@ AR Namar @ §
TAHT AE ATW WY A F w@ W
fog & wigm s I T gF aga samr
We 7€ ¥ wfed |

*ft wferc atq d7ar (W) -
e 4l

MR, DEPUTY-SPEAKHR: Let the
bell be rung—

1758 hre.

The Lok Sabhg then adjourned till
Eleven of the clock on Wednesday,
February 14, 1968/Magha 25, 1889
(Saka).



